
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

M.A. 732/94 
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o 	
,2-189/94i 

(IP44. XL24.-k 
2. n 	d= 
O.A. 136 / 94. 

Dt.of Decision 	10.11.94. 

Union of Indja rep, by 
-7 	 the Secretaryto Governmmt 
4 	 Ministry of Defence, 

New Delhi - 11. 

The Engineer-in-Chief 
Army Headquarters, 
OHQ-P.O., New Delhi-il. 

The Chief Engineer, 
Southern Command, 
Pune, - 1. 

The Chief Engineer R&D Picket, 
Secunderabad - 500 003. 

Vs 

Smt, S. Lakshmi Rajyam 

Applicants! 
Respondents. 

Respondent! 
Applicant. 

Counsel for the Applicants! 
Respondents 

3 ':3Ounsel for, the Respondent/ 
Applicant 

Mr. N.V.Ramana, Addl.CGSC. 

: Mr. K.S.R.Anjansyulu 

CUR AM 

THE HDN'BLE SHRI JUSTICE V.NEELADRI RAO 	VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN 	MEMBER (AbMN.) 



MA.732/94 in RPSRa2i/94TY(iW141/94) in OA.136/94 

ORDER 

( As per Hon. Mr. Justice V. Neeladri Rao, uc ) 

Heard Sri N.U. Ramana, and Sri K.S.R. Anjaneyulu, 

learned counsel for both the parties. 

2. 	The respondent in the OR filed this ifiA praying for 

condonation of delay of 90 days in filing the RA. 

3, 	the respondent herein i.e•  the applicant in the OR 

15 a Tracer in MESS She filed the CA praying for the same 

pay scale which is given to Draughtsman Gr.III in CPWD. 

The said GA was allowed by this Bench at admission stage 

by following the judgement of Bombay Bench in CA,138/91. 

It is now stated that Jodhpur Bench in Judgement 

dated 28-9-1993 in CA.48/92 directed the respondents to 

consider the case of the applicant therein who is a Tracer 

in 	P1ES I in regard to the request for extending the pay 

scale of Draughtsman Gr.III in CPWD and as per the judge-

ment dated 10-8-1994 in CA.130/93;wherein also similar 

direction was given, and those requests were rejected and 

hence this RA was filed. 

It is not stated for the respondents in the OR that 

appeal was filed against order in 0A.1Z8/91 on the file of 

Bombay Bench. When this Bench followed the judgement in 

OA.1138/911 on the rile of Bombay Bench and when the said 

judgement had become final, we feel it not a case for 

reviewing the judgement merely on the basis that another 

Ber?ch had merely given a direction to the respondent to 

consider about the extension of benefits to the Tracers in 
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PiES a1aot 

6. 	In the result, the MA is alloued.bYthe RP is 

dismissed. No costs./ 

(. Rangarajan) 
Member (Admn.) 

(v. Neeladri Pea) 
Vice Chairman 

____ 
Dated: November tO. 94 
Dictated in the upon Court 

£irdtt 
(II 	G#lFftt  

Dy. Registrar(Judl) 
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Copy tn- 
The Secretary to Government, 
Ministry of Defence,tlnien of India, 
New Delhi-li. 

The Engineer-in-Chief,Army Headqiarters, 
DHQ,P.O.New Delhi-li. 

The Chief Emgineer,Southern Command,Pune-l. 
The Chief Engineer it & D Picket, 
Secunderabacj-500 .003. 

One copy to Mr.N.V.Ramana,4l.cGsc,cATuyoer,a 

 One copy to Mr.K.S.R.anjaneyulu,evecate,cAT,Hyd. 
 One cow to LibrarY,CAT,HYderIDad. 
 One cow tax Spare. 
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